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 Shri Amar Nath

Shri M, L-Faswan, Regzstrar Incharge

R O oo ¥
Defects af% pointed out in col. Nos.6,10,

11 and 21 of the scrutiny report. Defects be removed

by 15.5.9¢.
( M,L,Paswan )
Registrar I/c
“2/15.5;96 —ﬂq i~*» T Shri, M. L. Paswan, Registrar Incharge.

o e 00

‘Learned Counsel for the applicant is present, All
defects removed, Let it be registered and placed before
the ‘Hon'ble Bench for hearing on admission,.fixing

( M. L, Paswan ) .
Registrar 1/C. ““..

04,06,98, s

‘ o
Nons for tha parties.

Lst thls -case be adJOurned to 10.7.96

N

(N.K. Verma)

o .. Member (A)
5:#/ 10 7. 96. Counsel for the applicant : Shri S.N,Mishra.

i o f for hearing on admxssion.

“List it tomorrow i.e. 11.7.96 for hearing on

admission as prayed for by the applicant! counsel.

(N.K. Verma)

Mam ber (A)

7583/
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5S¢/ 12.7.96.

‘Admit. Issue notlcev to the respo-ndents returnable

' 0% - 294/96 .
Counsel for the applicant : Shri S.N:.ME!hfa;

Heard learnad counsel for ths appllcant. ,\ b

within six ueeks. After the reply, the apvllcant shdll
have liberty of filing re301nder, lf any, within two
ueeks thereafter. Let this case be put uD befora the\

Reulstrar I/C for cmmpletlon of pleddlnqsfand p13c1nn‘

the same before the D.B. as. and uhen»the'same ig

available.

R
\
\

WL ‘s

Member (A)

gi:. |  .   h ‘-dééi Lykwcn;f

’vv}‘ gQ%th&ﬁF$\\6fTﬁA;
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6/16.9.96";&

1/26.9.96

. PKL

'_notices have been issued X accordingly. Respondents are

‘made’ by rule returmable by six weeks. In the circumstances

‘at liberty to file their W/s.

sri. S. p Sinha, Dy, Registrar 1I/C.

The learned‘counsel for the aprlicant as well as

respOndentS'are absent. This case has been listed before the

Dy. Registrar I/C for completion of pleadings and plac1ng the

same before the D,B, as and when available. vide order no. 5

' dated 12, 7 96 .Bxk On perusal of record, it appears that the

.;W/S 'has not been filed as yet in’ spite of fact that the

“**Honwble Court made the rule returnable by 6 weeks. The requi-
'sites does not appear to ke have been filed as yet, Under the

.“-curcumstances . let this case be placed again on 26.9.96 for

filing the requisites as well as W/s.

-8 ’ T . ( So P. Sinha )
_ Dy. Registrar I/C 1

® e ®e

Sri., S. Po ‘Sinha, . Dy. Registrar I/C

The learned counsel for the applicant is present and submits

-that he filedthe requisites for issuance of noticeS'and
unrepresented W/s has not been‘filed., Though ofder has been

31.10.96-1s fiXed for placing before the Hon' ble Bench for

further direction;’In the meantime, the respondents will be

Y PR

( s, P, sinha )
Dy. Registrar I/c




O.A,: 294796

\ ' . “ - “‘ 1‘”".:: . ;m
8/31,10,96 Counsel for the applicant : None. _ " 1
Céﬁnsel for the respondents : Shrls..,.Dubey

Shri $.C.Dubey, learned Addl. Standing®

' bouBSel for the respondents prays for four weeks timew-
for filing W’s in the matter. Prayer gransed. qucm&Q,

ist on 16,12,1996 for hearing,

’/,}\~§_>§—__~

SKI (D.Purkayastha) : (K.mm/- |
9/16.12.96 chri vui.dishra, counsel for the Epplicenti’ i
.. A jounred to 28.02.1997 for heerlng - :
- T e ’ . . ‘ . | . i -
~ . ( A\ ha) | ~~TK.D.Sahs)
SKJ v .purkayastia Memper (4)
Memper(Jd) * - .o
" L

10/28.02.87 List it on 12,05.1997 for hearing.\x‘\/ \k\

(V e Ne Me mt ra )‘, . ‘.::

“ e ' - vice-“haimman -
SKH '
ey "
11 g . ~.:._.j.s‘:,,'."‘,, .
\ - List on 29,7.97 for heatigg: SRR -t
1205097 ) &/‘ cee
tm ' ‘ \} |
oo o - ,(V.N.Mehrotra)
Vice~Cheairman
————  29,7,97 List on 17.9.97 for hearin
cx S

(V.N, Mehrotra)
Vice-Chairmen
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3./ 17.8.97.

/cBs/

14/21,11,97

AY

i
3.56.98

CM .

16/27.03.98

0A - 294/96

List it on 21.11.97 for hearing.

(V.N. Mehrotra)
Vice-chairman

List on 29.01,1998 rfor hearirg.’

(V.N.Mehrotra)
Vice-Cha,inuan

List on

27.3,98 for hearinQ

(V34N Mehtotra)
.'Vfl:ce"[:hail‘man

on request of thg. counsel for the appllcant
case 1s anOurned £o 05.06. 1998 forrhearing.

B\ &
: (V.N.Mehrotra)
v-ice-Chaiman

T

(L. 2. K. Pragad) _ )
Member(A) ‘ -‘l‘:. .. .. . T W

List on 3,.-9.98 for hearin

.R.K.P . 1 WONoMemOtra)
@ _ raSad‘ﬁ/—' Vice-Chairman
. Member.a) . -

/
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'18/3.9.98 : On the request of Shri S.C Dubey,
N Additional Standing Counsei. for the Respondents e
4 weeks' txme is allowed to file Written Statement.
Rejoindér, if any, be filed within 3 weeks
vthereafter..List'on 30.11.1998 for hearing. | f; \
: (L R.K ‘Prasad ) ( V.N,Mehrotra ).
SKS : Member (A) Vice~-Chairman,
i
19/30.11.98  List on 26.02,1999 for hearmg"' "g

SKI | . Member(J:) - ' Member,(A)

(Lakshman Jha} - (L.R. K.Prasl<‘7¢4\ ( ﬂ

20/07.02,2000  None appears on behalf of the either s ide, A/s-
also has not beesn f:.led So far, Let it be listed on" —
10.02,2000 for hearing, In case- nobody appears on beha;f

of the applicant on the next date, it w111 be disma.ssed
for defau ‘ '

8K Whnimlmre)/M@) T (s Marayani.c, C

21./ 10.2.2000, , ,
On the request, let it be listed on 13 3.2000 for

hearing. Y
/88s/ . (L. HUINGLIANA) | (5. Nm)
MEMBER (A) VICE=C HAIRMAN -

_ 22/ 13.3.2000,

" For want of time, hearing is adjourned to 28.4.2000.

S
(L. HMYNGLI 4NA) - (S. NARAYAN)
MEMBER (A) S VICE-CHAIRMAN

\

/cBS/




{. O0A - 294/96

23./ 28.4,2000.

For Qant of tilme, hsaring is adjourned to 31.5.2000,

| T Sz
/cBS/ o (L.R.K. PRASAQZ:////////i:;> (5. NARAYAN)

MEMBER (A) . VICE~-C HAIRMAN
4
- 31.5.2000
cM . List on 3.8.2000 for hearing.
(L.R-K .Prasad) <$éNf hyizgan
Member (A) | Vice-Cha

25/3.8,200C None for the parties,

List it for hearing on 4,9.2000,

| . )
. T ( L.Hmingliepa ) ( Lakshman Jha )
. MEE, . Memker (A) 4 Memker (J)

26
14.9.2000
oM

FOr want of time, list it on 23.10.2000

for hegar ing.

(LpHmigliang) (L.Jha)
M(a) M(J) ~

27/23,10,2000 None for the applicant,

Shri V.M.K. Sinha, S8C, for the respondents,

In view Of the order dt. 7.2.2000, the OA
is dismissed for default, x

: ' ( L.
8 SRK/ i ) Membos (0y



